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[Shri A. D. Mani] organised behaviour of 
the Chinese representatives both at Peking 
and at Delhi. I would, therefore, very res-
pectfully request the Minister that when the 
question of Chinese admission comes up, we 
might take the opportunity of stating our 
attitude very, ciearly. 

Madam, we believe that China must be a 
member of the United Nations, that in the 
interest of disarmament, China's presence at 
the United Nations General Assembly is 
necessary, that before China is admitted to the 
United Nations, she must conform to certain 
civilised standards of behaviour. Since there 
are no signs that the Chinese are prepared to 
respect civilised standards of behaviour, the 
Indian Delegation should remain neutral on 
the question of China's admission to the 
United Nations. This would be a little 
diversion from our e&rlier stand. 

I am coming to my last amendment. I will 
take only two minutes, coming to the question 
of hydrogen bomb, Madam, the Minister of 
External Affairs is being pressurized to sign 
the Non-proliferation Treaty in some sort of an 
amended form, and Mr. U. S. Jha. has been 
trying to get a guarantee from the United 
States and the Soviet Union of a nuclear um-
brella. I am afraid, Madam, the United States 
might link up their food aid with our signing 
the Non-proliferation Treaty. This is the 
danger that I expect. But I would say that the 
non-proliferation treaty should not be signed 
largely because of the explosion of the 
hydrogen bomb, the sixth bomb which has 
been exploded by China within a period of 
three yars after its explosion in 1964. China 
has emerged as a major ruclear power. We 
have got 2,000 scientists who have been 
trained by the Atomic Energy Establishment at 
Bombay. Let us give our Armed Forces a shot 
in the arm and ask the scientists  to  produce  
an   atom  bomb, 

Wc also want to explode an atom bomb and 
become a member of the nuclear club. The 
nuclear club should not be confined only to 
the five States. It should include India also. 

Madam, it has been said that at all these 
international ' conferences or disarmament 
conferences we should never go naked. At all 
these conferences, unfortunately, the position 
of India is that it is thoroughly naked because 
she does not have the backing, the military 
power behind it.. I feel, therefore, that we must 
produce an atom bomb to give our scientists 
and the Armed Forces a shot in the arm and 
make them feel that this country is alive to its 
dignity, I hope, therefore, that the Government 
would not sign the non-proliferation treaty, 
and it would give instructions to the Atomic 
Energy Establishment to go ahead with the 
preparation of an atom bomb. 

THE DEPUTY CHAIRMAN: The Minister 
will reply to the discussion tomorrow. We go 
on to the next item.  Mr.   Chordia. 
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SHRI BHUPESH GUPTA (West 

Bengal): Madam, the matter is too serious 
to indulge in either charlatanism of the 
type to which we have been treated just 
now or in frivolity. I hope Mr. Chavan is 
conscious of the step that he has taken or 
is about to -take as per his statement 
made in this House yesterday. 

At the very beginning I would point 
out to him that he has been wholly unfair 
to the country, unfair to the Parliament 
and unfair to the States of the Indian 
Union. On the  18th March, 1967, he 
gave a solemn assurance on the floor of 
this House that as from 1st July the 
emergency would be revoked. In fact the 
matter was hanging fire for a long time 

and it was expected that at least after the 
general elections, the Government would 
take the much    delayed    step and revoke 
the emergency and scrap it altogether. I 
say this thing because in the last general 
elections,  all the parties except the 
Congress Party included the demand for 
revocation of the   emergency   as   one   
of  the   main items of their electoral 
platform and manifesto and today it is 
necessary to remember  that  60 per  cent,  
of the votes these parties received and the 
Congress lost its majority in 8 States and 
as I speak here today, out of 50 crores of 
Indians, 30 crores of people, whose 
fundamental rights, along with those of 
others, would stand suspended, live in the 
States under the non-Congress  
Governments.    In the past whenever we 
demanded the lifting of the emergency, 
the Congress Government here and the 
Home Minister used to come forward and 
tell us that the State Governments had not 
agreed to the lifting of the  emergency.      
This gave once an occasion to   the 
"Statesman'  to  write  an  editorial on      
the 18th  February,   1965,   as  follows: 

"To expect the Chief Ministers and 
the Union Home Minister voluntarily 
to give up the arbitrary unquestioned 
and unquestionable authority they 
wield under the Emergency would be 
like expecting a conclave of cardinals 
to make a collective declaration of 
atheism or a convention of tycoons to 
renounce the profit motive." 

That was said by the 'Statesman' in. reply 
to the statement made here by the Home 
Minister that the State Chief Ministers 
had not agreed. Today the State Chief 
Ministers are not even consulted. There 
are 8 Chief Ministers, not belonging to 
the Congress Party and not one of them 
has been consulted as to whether the 
emergency should remain or not. 
Therefore 'heads we win, tails you 
lose'—that is the idea. When they have 
the Chief Ministers at their command, 
beck and call, they are consulted with a 
view to confronting the Parliament with  
the  declaration  that  the  State 
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Chief Ministers do not want the revocation of 
the Emergency. When the States, by the will 
of the people and as a result of the massive, 
magnificent verdict of the people, have gone 
out of their hands and non-Congress 
Governments have come into as many as 8 
States, they are completely ignored. Yet in 
these very States the citizens will live to-day 
under different types of Government with 
their fundamental rights suspended as a result 
of the decree issued by Mr. Chavan here. 
What else could be a greater insult and affront 
to the non-Congress Governments in the 
States of India? What else could be a greater 
violation of the autonomy of the States? What 
else could be a greater outrage on every 
known principle of federal concept of our 
Constitution or whatever is there? Therefore, I 
think that aspect of it should be    borne in 
mind.      

I do hope, I earnestly hope that the non-
Congress State Chief Ministers will fully 
accept this challenge and do whatever in their 
power on the floor of the Legislatures and 
otherwise within their competence to make it 
known to the Centre that they are not the only 
dispensers of the destinies of the people who 
live in the States. 

Let me come to the other aspect of the 
matter. But interestingly enough here I would 
start on this point by inviting the attention to 
an editorial which has appeared in the 
'Hindustan Times' of to-day—toy no means a 
paper very favourably disposed towards us—
and what does it •;ay? Editorially it is called 
'A widening gap': 

"The consequential decision to continue 
with the present countrywide promulgation 
of the emergency is indefensible." 

Then it concludes: 
"The truth is that reliance on the 

emergency has become a crutch without 
which the Government finds itself 
inconvenienced in dealing with problems 
of security and 

law and order. In this sense, the longer it 
postpones the decision to dispense with it, 
the more its dependence on if grows." 

This is what the 'Hindustan Times' said. I have 
got other editorials from leading papers, all 
supporters of the Congress, which I need not 
read here. It is not at all surprising that the 
'Hindustan Times' should have spoken thus. 
Last year, at the beginning of the year, 34 
citizens of this country including Mr. Mehr 
Chand Mahajan, former Chief Justice of India, 
Mr. S. R. Das, former Chief Justice of India, 
Mr. B. P. Sinha, former Chief Justice of India 
and a whole number of former High Court 
Judges and also Dr. Radha Binod Pal, who 
was a former Judge of the International 
Tribunal for War Criminals and National 
Professor of Jurisprudence, made a statement 
asking the Government to revoke the 
emergency and this is what they said: 

"What moves us to this action is the 
solicitude for the fundamental rights of the 
citizens, many of which have stood 
suspended during the emergency and for 
the fair name of our democracy which 
stands tarnished in the eyes of the world by 
the adopting of methods characteristic of a 
Police State." 

Then finally in the penultimate paragraph 
they said: 

"As  citizens  of  India  we  appeal to you to 
give your deep and anxious consideration to 
this vital matter  and  restore  to  this  
democracy its true structure by making it pos-
sible for the citizen to exercise his basic right." 
Even  today  after  a year has passed since this 
statement was made     and after the results of 
the elections, we have  here  this  Government     
which says 'We shall  continue the      emer-
gency'.    Where  are we  living?    Are we  
living  in  a parliamentary democratic  set-up.    
Or,   are we living  in an   authoritarian,     
arbitrary   regime, where the Home' Minister is 
the law of the land, is the supreme-most and 
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whatever he says just passes?      His yesterday's 
statement was most shocking,  shocking 
because it  shows complete   indifference to   
the provisions of our Constitution. In the 
scheme of our Constitution it does   not provide   
for emergency for  any  situation.        The only 
power available   to the Government  is in  
article 352  "Proclamation of  Emergency".     
More   emergency   is not enough to justify 
Proclamation of Emergency.     Such  a   "grave      
emergency" as can warrant the Proclamation of 
Emergency could be seen here, and it is, 
according to the scheme of the Constitution, 
only when the security of India or of any part cf     
the territory thereof is threatened by war or 
external aggression or internal disturbance. 

Madam, Deputy Chairman, it is not accidental 
that those who formulated the   Constitution   
used  advisedly   the words "grave 
emergency".   Well, it is not any emergency.   
The Constitution does not. provide for 
Proclamation of Emergency or for its 
continuance for meeting any extraordinary or 
difficult situation.     For   this  there   are   
other provisions in    the Constitution; there 
are many other laws.    The Constitution 
provides for emergency only  in certain   
situations   as   specified   explicitly in article 
352 of the Constitution. Now they say there is 
emergency for the Mizo situation.   They say 
there is emergency   for   the   food      
situation. They  say  there is  emergency  in  
so many things, and what is more, they say  
they  would  like to have  emergency, in some 
parts  of the country but not in other parts of 
the country. What an atrocious understanding   
of our Constitution in  the ruling circle. Well, 
either it is  emergency or it is not   emergency.    
Mr.   Chordia      was quite    right   when    he    
made    that point that you cannot have a 
concept of  emergency which exists  on      the 
frontiers, -which   does not exist inside and 
that such a situation is not      a state of 
emergency.   That is the concept. 

Now Mr. Chavan, one day, invited the 
Opposition leaders to a very interesting 
meeting.    The  meeting,    I 

eil you how light-heartedly they called.    We 
received the      invitation Dr. Ram Subhag 
Singh,, "Would you kindly    come and have tea 
with us   '     Mr.  Chavan  was  also present, 
.ally,   who would   like to  avoid the lea 
especially when it comes from Congress  
Minister?    Well,      we went there to have tea.    
There     we found   Mr.   Chavan   sitting   with    
his socretary, Mr.  L. P.  Singh.    He was also   
there.    I  do  not  want  to  deny. Then  he 
wanted  our  opinion.      Not one   Opposition  
Member      supported his proposal for 
amending the Constitution with a view to 
retaining emergency  in  certain  parts  of the  
country and doing away with it in other pans  of  
the   country,   and  he  knew that he would not 
be in a position to get the  Constitution  
amended. Those days are gone.  When he 
realised that the Opposition was not for 
amending the   Constitution,   now  the  line   
was revenge against the Opposition. "You 
opposition  people  do  not  accept my 
suggestion  for  amending  the Constitution in 
order to enable me to retain . emergency in 
some parts of the coun-an arbitrary manner. All 
right. Let me fight it out with you." Therefore, a 
spirit of revenge, a spirit     of vendetta   is   
being   shown.     Madam Deputy Chairman, 
day in and day out v,e   are  told that we  should 
co-operate, that they want our co-operation. 
And when the entire Opposition gave this 
advice, this advice was   not only flouted  with  
disdain   and     contempt, but we are told 
emergency now will continue as long as  they 
want. This is how they have treated our advice 
with  contempt.    I would not like to say very 
much but I think you will bear with us a little.    
We feel very strongly  about  it.    Well,  we      
have fought against this hideous emergency all   
these  years.    We   have   defeated them—it 
was a moral victory for us. —on the floor of 
Parliament, and elsewhere we have wrested 
power from them in eight States of India. 
Victims of emergency and of the D.I.R. today 
are ruling in most of the States,     in Bihar, 
Kerala, Bengal,    Madras,    etc., Chief 
Ministers, Deputy Chief Ministers,  Finance 
Ministers  and      others 
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of emergency. Even   though   this   
Government   does jnot show any respect for 
public feelings,   Madam   Deputy   Chairman,      
I appeal to you again.    If Mr. Chavan bas  any  
respect,  or his Government has any respect for 
decencies of public life,    I would appeal to 
him and .be  should  listen  to  us.      
Emergency should be revoked here and now, 
Mr. Setalvad and all others have spoken. 
Madam Deputy Chairman, there is not a single 
paper in the country which .•supports  
continuance  of  the      emergency.     There is 
not a decent    man in our public life,     
irrespective      of differences of opinion on 
other matters,    who does not want revocation 
of the  emergency here  and now.    I think   this   
is   arbitrary   decision   on the  part  of  the  
Government arising from the many awkward 
situations it had     landed itself in by its 
actions. Today it cannot intimidate and threaten 
people except when being armed by emergency    
powers.    I think it is moral degradation of the 
worst type. If the  Government was really func-
tioning in a democratic set-up, it cannot act  
arbitrarily like this.    It is a shame   to  our  
parliamentary  institutions.    It is an insult to 
our electorate.   It is an insult to our Constitu-
tion in this matter through violation of the 
constitutional^ principles. They are  double-
talkers.    They say      one thing,  do another 
thing. Madam Deputy  Chairman,   we   are   up   
against such a Government which, in its very 
ideas and  actions, has shown,  in recent years, 
even over this matter, that it does not care two 
hoots for the rule of law. for fundamental rights 
or for the   Constitution   which   it   is   bound, 
under its oath of office, to defend and protect.    
I  need not  say      anything more.    I  do  hope 
'my      countrymen will take the challenge, and 
I do hope • that, in the fight against this 
atrocious step of the Congress Government, the 
non-Congress  Governments    shall  be leading 
in the  struggle.  I do  appeal to them:    1 do 
appeal to them,     in the name of all that we 
have fought for. with a very anguished heart, 
that unless these Chief Ministers of     the 

non-Congress Governments and these non-
Gongress Governments come forward against 
it, well, we shall be failing in our duty. I hope 
that the struggle shall be carried now in the 
other Assemblies and other forums and in the 
mass movement. 

Thank you. 

 



5813 Short Duration [ 23 JUNE  1967 ] Discussion 5814 

 



5815 Short Duration [ RAJYA SABHA ] Discussion 5816 
 

 

SHRI R, S. KHANDEKAR (Madhya 
Pradesh): Madam, Deputy Chairman, this 
emergency was clamped on this country 
when China made aggression on us. A 
long time has elapsed after the 
imposition of the emergency'.    It is 
conceded that   there is 
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no immediate danger at present from any 
quarter. But the Government, we find, has 
chosen to continue the emergency. When the 
hon. Home Minister announced his decision 
to lilt the emergency high hopes .were raised 
and the people were jubilant. But 
unfortunately he has come with the statement 
now that he wants to continue   this 
emergency. There is strong opposition to it 
from the ranks of the Opposition and I also 
strongly oppose the move of the hon. Home 
Minister to continue this  emergency. 

It is true that there are some sensitive  areas 
in our  country, particularly on the borders, 
where the conditions  are   far  from  normal.      
But  I would  like to  ask the  hon.  Minister 
what  they were doing all these five years 
when the emergency was there. These border 
problems are not    anything   new.   When   
the   British   were here they also had to face 
similar problems. Of course, they had not 
faced any invasion by foreign powers, but 
there were  tribal  unrests  and  there was a lot 
of troubles going on in the borders.      But  
they managed      with whatever   laws   they   
had   to   control and to deal with the situation.    
Even now my submission is that the Gov-
ernment  of India has  all the necessary   
powers, that it is fully armed with the local 
laws and they have sufficient laws  'by   which   
it  can  control   these sensitive areas.      There 
is no necessity for continuing this emergency. 
If 1  may  say  so,  the Government      of India 
has become complacent by having this 
emergency and a sort of vested interest has 
been created so that its  efficiency has gone 
down.      They cannot work. They cannot 
administer this country without the help of this 
emergency. They cannot      administer the 
country with the present     laws. These   
existing  laws  are    formidable if they are 
applied with force      and efficiency.    But my 
complaint is that they are not being used 
properly. The Government is very much 
accustomed to bringing in new legislations 
every now and then and hardly any effective 
implementation   0f  the   existing  laws takes   
lace.     Therefore,    I   feel that 

there is no necessity to continue this 
emergency. If the Government wanted to 
control these sensitive areas they could very 
well have done it with their present laws. The 
Government has itself conceded that there is 
no emergency except in certain border areas. 
There is quiet and though there are certain 
sensitive areas there is comparatively 
tranquillity. 

Actually the Government wanted the 
Opposition to agree to an amendment of the 
Constitution so as to continue the emergency 
only for the border areas. But looking to the 
constitutional provision it is impossible to 
declare an emergency only in certain parts of 
the country. You cannot keep the emergency 
only in certain parts. The country is a whole 
entity and if there is emergency for a part of 
the country that means that there is emergency 
for the whole country. Therefore the 
Opposition rightly did not accept the 
suggestion that the emergency should be 
continued in certain parts of the country. Now 
the easy course for the hon. Minister would 
have been to lift the emergency entirely. I con-
cede that there are trouble spots because we 
always ask questions about them. We are also 
conscious of the Naga problem, of the Mizo 
problem, of the Kashmir situation and all that 
but my submission is that the continuation of 
the emrgency is not the solution for these 
troubles. The solution lies in the effective 
implementation of the laws which are already 
there on the Statute Book. If the Government 
were to apply them efficiently and with 
determination they can solve all these 
problems. 

After the election the picture of the country 
has entirely changed as has been pointed out 
by many here. The ruling party at the Centre 
has been completely wiped out in a majority 
of the States where there are non-Congress 
Governments now. And this is not a matter 
which concerns only the ruling party at the   
Centre; 
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this is a matter which concerns all the people 
of this country. Where there are non-Congress 
Governments they represent the majority 
section of the population of the country and 
before taking this decision the Centre should 
have consulted those Governments and those 
representatives of the people and then come to 
a conclusion as to whether there is really any 
necessity for the continuation of the 
emergency or not. All the political parties, 
barring perhaps the Congress, went to the 
polls with the promise that if they came into 
power that emergency would be removed and 
naturally the people's wishes must be 
respected now, especially when the large 
majority of people in the country have voted 
for that promise contained in the election 
manifesto. Therefore, it would have been 
right on the part of the Home Minister before 
coming to this decision to continue the 
emergency to have consulted the State 
Governments and the people's representatives 
there. If they had agreed this decision could 
have been taken. As it is, this is a unilateral 
decision and I think it is a very wrong 
decision. I, therefore, oppose this decision. 

Thank you. 

SHRI JAIRAMDAS DAULATRAM 
(Nominated): Madam Deputy Chairman. I 
had until yesterday no intention to speak on 
this question but certain issues have been 
raised and I feel it my duty to state my views 
briefly. It is not possible to deal with all the 
aspects of this question and possibly 
something that I may say might displease and 
irritate some hon. friends but I do hope that 
they will bear with me and there will be no 
interruptions as there have been ho 
interruptions in the case of some of the 
speeches from the Opposition. 

One criticism which has particularly made 
me speak on this question is it was said that 
the Government have committed a breach of 
faith because having announced that they will 
lift 

the emergency on a certain date they have 
now extended that date. I believe that all 
Governments have to deal with live politics; 
all Governments have to deal with changing 
situations and there is nothing wrong in a 
Government, in a changed situation or as a 
result of fresh thinking, coming to a decision 
different from what it might have arrived at 
some time previously. We have plenty of 
examples of it in the case of all nations, 
whether it is the United States to the right or 
the Soviet Union to the left. We know what 
these countries in their own interests did on 
various occasions, and decisions and actions 
of theirs have affected us. We have seen with 
regard to the United States and also 
sometimes about +he Soviet Union that there 
have been changes in the attitudes and 
policies of these nations with regard to Pak-
istan and India. At Tashkent aftei-the Indo-
Pakistan war, pressure on us by Soviet Union 
was naturally motivated by a desire to weaken 
the influence of China over Pakistan and they 
interfered actively to help to lead to a change 
in the events, which was from their point of 
view, desirable. So also in internal politics the 
Soviet Union and the United States, in fact all 
the countries, are adjusting their actions to the 
situation of the day. I do not think there is a 
greater exemplar of ethical conduct in public 
affairs than Gandhiji and Gandhiji changed 
his detailed line of action from week to week 
according to the situation as it developed and I 
believe   .   .   . 

SHRI BHUPESH GUPTA: I am very sorry 
that Gandhiji has been reduced to the level of 
Mr. L. P. Singh. 

SHRI JAIRAMDAS DAULATRAM; I 
would request my hon. friend not to interrupt. 
Whatever it may be, he will not agree. I feel 
that the Government of the day, whatever its 
majority in the country—even if there is 
another Government in the country, whatever 
its majority, it is the Government of the 
day—'has the 
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duty to deal with a situation as it develops and 
the Government would only miserably fail in 
its duty if it does not deal with the sitation 
differently when it changes or if it does not 
think afresh as to what it should do. 'As a 
matter of fact if some of the Opposition 
parties—I cannot say all—had been in power 
today and were faced with exactly a similar 
situation. I do not know whether they also 
would not have taken the same line of action 
which the Government is doing today. After 
all Governments have to deal with live 
politics shaped by live human beings; they 
have to deal with situaitons changed by the 
attitudes and postures of millions of human 
beings and it is impossible for a Government 
to say that because they said this in March 
they would stand by that in August, Sep-
tember or October. Circumstances might 
necessitate a different action in October. It all 
depends on how things develop. 

And here it is desirable to understand that 
the border situation is linked up with the entire 
Indian situation. Let us not be under any 
delusion. The movements in the border areas 
are nothing but the advance operations of 
some of our neighbouring countries who do 
not mean well to us. There are big things 
ahead in these areas. I am a student of the 
sifuation in tfie eastern region and I have 
examined it very closely and kept myself in 
touch with it up to today and I would like to 
give a friendly warning to all these who have 
any misgivings on this question that the 
situation in the eastern frontier is dangerous 
not only for the people there but dangerous for 
the whole country. After all, if there are any 
operations to be conducted in the eastern 
region, they can only be conducted from here. 
The railway system in India must function 
properly; the aerodromes must function 
properly; the communications system must 
function properly; many other economic 
factors must function properly; the industries 
must function  properly before    any- 

thing can be done on the eastern frontier. 
Therefore, all this is a link-, ed-up question 
and let us not look upon it purely from a party 
point of view. For God's sake 0r for anybody 
else's sake let us look upon it as an Indian 
situation. We cannot say that West Bengal is 
bound with West Bengal people and not with 
India. After all, India is something. If West 
Bengal is for West Bengal people, if Madras 
for Madras people if Gujai"at is for Gujarat 
people, if Maharashtra is for Maharashtra peo-
ple, if U.P. is for U.P. people, what is left of 
India? After all, India has to be taken care of 
and whatever may be the Government of the 
day, it has a duty and it will commit a breach 
of faith with the country if it does not take all 
the steps that are in its  view necessary. 

Now there can be a question of misuse of 
powers. Whenever extraordinary powers are 
given we must take steps to see that they are 
not wrongly used and it is there that the 
Opposition can have something to say and it is 
there that the Government have also 
something to do, to. see that all misuse is 
curbed rapidly and smoothly and if those steps 
are taken there should be no danger t» the 
country, whatever may be the views of any 
party. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): But there has been no  contention 
that  it was misused. 

SHRI M. M. DHARIA (Maharashtra) : 
Madam Deputy Chairman. I am one of the 
persons who were of the view that the 
emergency in the country should be lifted as 
early as possible, at least in a restricted 
manner. During the last three months the de-
velopments that have taken place in our 
country have changed the-situation altogether. 
Even though the political map of the country 
was changed in the months of February and 
March, I was of opinion that the emergency  
should be  lifted. 
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now. 

SHRI M. M. DHARIA: But during the past 
three months we see that China and Pakistan 
have come closer together with sinister 
motives. We could see that Nagaland, Mizo 
Hills and areas like Naxalbari have been 
creating a ground for further troubles. There 
are parties who believe in democracy in our 
country, but there are some parties like the 
Communist party, the Left Communist party 
in this country which only believes in 
democracy to moke a farce of it and they want 
to have their sinister motives   .   .   . 

SHRI BHUPESH  GUPTA:    It is 
directed against  the parties.    I like 
it.     I hope the West Bengal and Ke 
rala  Governments will note it. 

SHRI M. M. DHARIA:    There     are parties 
like the Left Communist party which want to 
exploit the     democratic conditions for their  
ulterior    and sinister motives.      If they are 
trying on those lines and if they are preparing 
on those lines, is it not the duty of the  
Government  to  see that    this country is 
properly defended? I    am really astonished 
when I see here such hon. Members who 
draw their inspiration from Moscow, where 
there    is no democracy, where there is no 
poli-' tical Opposition Party, where freedom 
of   expression  is  not   allowed,   where no 
other    newspapers    can    function, where 
they have not got such people who can get up 
in Parliament      and voice their views.      
We have political   democracy   in   this  
country.      In order to see that the political 
democracy is protected,  if such measures are 
necessary, I am here to stand by the  hon.  
Home Minister  and    I  have no doubt that 
the whole country also will stand by the hon. 
Home Minister. The party which has secured 
less than four per cent votes should not speak 
on behalf of the whole country.    The 
Congress might have secured only 40 per 
cent, but I have no doubt     that the catriots of 
this country   .   .   . 

SHRI BHUPESH GUPTA: Sixty per cent. 

SHRI M. M. DHARIA: No. Only four per 
cent. You have no right to speak 0n behalf of 
the 60 per cent. I can speak on behalf of forty 
per cent, but you cannot speak for all of them. 
You are strange bed-fellows unfortunately. 
We know how it functions, without anything 
in common. Is there any faith   .   .    . 

SHRI BHUPESH GUPTA: You are angry 
because you did not become a Minister of 
State. Why are you angry? 

SHRI M. M. DHARIA: Thank you very 
much. 

SHRI CHANDRA SHEKHAR: At least he 
will become a Minister, but not a traitor to 
the country. 

(Interruptions) 

* SHRI NIREN   GHOSH:      You are also in 
tune with it? 

SHRI CHANDRA SHEKHAR: He will be 
a State Minister, but not a traitor to the 
country. 

THE DEPUTY CHAIRMAN: Pleasa do 
not interrupt. 

SHRI CHANDRA SHEKHAR: They also 
should not interrupt. We have been hearing 
them patiently. It is not proper that they 
should interrupt. 

SHRI M. M. DHARIA: Madam Deputy 
Chairman, the hon. Home Minister when he 
made the statement, has made it categorically 
clear that all possible restraints will be exer-
cised when the emergency powers are to be 
exercised. He has given that assurance to the 
country and I have no doubt that the assurance 
will be definitely observed; because this is the 
Party which has complete faith in democracy 
and complete faith i» the integrity and 
sovereignty of the country. I do not want to 
make a long speech, but I would like to 
appeal to     all the .citizens     in  this 
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citizens in this country as Mr. Bhupesh 
Gupta has done. That great danger is 
visible today. When the borders of this 
country are in unsafe conditions, when 
the whole sovereignty and democracy is 
in danger there is no alternative to 
having these powers. It is absolutely 
necessary that the Central Government 
should have these powers and if this is 
the motive with which the Central 
Government has come forward, I think 
all the parties who believe in 
nationalism, all those who are patriotic, 
should stand by the Government. Thank 
you very much. 
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SHRI DAHYABHAI V. PATEL: 
(Gujarat): Madam Deputy Chairman, it 
is a matter of great regret that the 
Government of India should decide upon 
a course which can only be styled as a 
breach of faith with the opposition 
parties. In March, 1967, a meeting of all 
Opposition was called   and   they  were  
assured   that 
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the emergency would not be continued. 
What has happened since then that the 
Government wants the emergency^Jto be 
continued as they want to? If 
Government feels that the borders have 
been threatened, they must take the 
Opposition into confidence. 

Mr. Chavan has been the Defence 
Minister of this country for some time. 
He knows, when aggression came, how 
the late Shri Lai Bahadur, mobilised 
opinion, secured the cooperation of all 
opposition parties, and if I mistake not, 
today it is the anniversary of the pledge 
that Mr. Chavan took, I hope he has not 
forgotten it. On the 22nd or 23rd June 
1962 Mr. Chavan took the pledge that he 
would not go back home until he vacated 
the aggression. Where is that vacation? 
Is Mr. Chavan taking the decision to take 
power in his hands to vacate aggression? 
Let him say so. 

SHRI G. MURAHARI: He is making 
aggression on fundamental rights. 

SHRI DAHYABHAI V. PATEL: Of 
course instead of going home to Bombay 
he has come from Defence to Home. Has 
this made the difference? We cannot be a 
party to this attack on our fundamental 
rights. Every, person oi legal knowledge, 
every person of eminence in this country 
has condemned this continuance of 
emergency or the use of emergency   
powers   in   this   country. 

Madam, when it suits us we take the 
example of democratic countries. When 
it suits us, we want to wind up 
democracy. Let the Government be h: 
nest and tell us what they want to do. We 
know how democracy is upheld in 
the'country that is called the mother of 
democracies. On some rare occasion 
there was anything like erosion of 
fundamental rights, similarly in America 
they had perhaps for a very short period 
to use the emergency power. There is no 
reason for us to use this power here, 
unless of course we want to give up 

our fundamental democratic concept that 
we say we have enshrined in our 
Constitution. 

I have another reason for denying such 
emergency powers to the Government. 
This Government has tried to take 
power, has been always greedy of 
power. May I say that its record of the 
use of power cannot bear any type of 
scrutiny? Have not Ministers used the 
powers that they have got under the 
emergency, under the Gold Control, and 
so on, for personal vendetta against 
people? Have not the hearths and homes 
of people  been broken up under the 
name of this sort of emergency? 

May I remind you that when I 
submitted the memorandum to the 
President against Mr. T. T. Krishna-
machari, the Company Law Department 
went to all my friends in Bombay and 
asked their officers: "What has 
Dahyabhai Patel got to do with it? We 
have come on behalf of the Company 
Law Department. We want to examine 
the books." This is the type of 
administration we have in this country. If 
Mr. Chavan or anybody in this 
Government is able to assure us that the 
powers that we give are only for the 
defence of the country and will not be 
used for any other purpose, perhaps we 
may consider the matter. But the record 
of so many years of this Government 
does not convince anybody that this Gov-
ernment will want to use this power for 
this purpose. Therefore, Madam, we 
oppose giving any more powers under 
this pretext to Government. Let the 
Government change its attitude, change 
its concept and take the Opposition into 
confidence. W really they think that an 
emergency has come, there is a way of 
dealing with this. Every body in this 
House and in this country will stand up 
for this country, I know. In every country 
there are some black sheep; perhaps there 
may be some in this country also; there is 
no reason to believe that there are too 
many in the country.    But there is no 
reason 
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[Shri Dahyabhai V. Patel] to give such 
blanket powers to this Government 
which has not got a good record  of using 
so  much     absolute power.    Therefore, 
I oppose it. 

SHRI B. D. KHOBARAGADE 
(Maharashtra): Madam Deputy Chair-
man, I do not agree with the policy of the 
Government. An assurance was given in 
this House on the 20th March that the 
emergency would be withdrawn on the 
1st of July. But I am sorry to mention 
that the statement that the Home Minister 
made yesterday has belied all our hopes 
of withdrawal of the emergency. Some of 
the Members speaking from the other 
side, Mr. Daulatram, Mr. Dharia and Mr. 
Chandra Shekhar, have tried to justify 
the policy of the Government on the 
ground that there has been some change 
in the circumstances during the past three 
months. They have not narrated what 
kind of change there has been in this 
country or the circumstances in this 
country. The problems that we are facing 
today, the problems of Nagaland or 
Mizos, were in existence even before the 
20th March. Regarding the problem of 
Naxalbari, of course, there were 
disturbances, and the question of law and 
order was involved. But the situation is 
within control today. Apart from that, 
Madam, we have experienced in this 
country similar situations even before, 
and even now we do. When the 
legitimate grievances of the people are 
not redressed in a democratic manner, 
there is no other alternative for the 
people except to resort to direct action. 
Whether the problems are of the labour 
class or whether the problems are of the 
downtrodden people, if they are not 
solved in time, they have to resort to 
direct action. If they are not solved in 
time, naturally a situation like Naxalbari 
or a situation like that of 'gheraos* in 
Calcutta would always arise. That would 
not give any pretext to. the Government 
to continue the emergency in this 
country. 

So far as the question of aggression is 
concerned from China side or from 
Pakistan side, ttere is no imminent 
danger of aggrpsion from any of those 
two countries. Had there been imminent 
danger of aggression, then I would have 
been one to support the Government that 
the emergency should continue for some 
time more. Madam, I would like to draw 
the attention of the House that even 
before 1962 when emergency was 
proclaimed, the situation was dangerous 
in this country for Ave or six years prior 
to 1962. The Chinese people had started 
their aggression on this country since 
1956. Their activities were increased 
after 1959. In spite of all these 
skirmishes on our border, in spite of all 
the activities from China on the 
borderline, we did not take any steps to 
impose emergency in the country from 
1956 to 1962. Only when there 'was 
massive aggression from China on our 
territory emergency was imposed on this 
land. What is the position today? Can 
anybody say that there is an imminent 
danger of any aggression from China or 
Pakistan? On the contrary, I may say that 
there is some kind of easing of the 
situation so far as Pakistan is concerned. 
(Interruptions). I would like to darw the 
attention of the hon. Members to the 
statement of the Foreign Minister, 
Pirzada, in the Pakistan National 
Assembly that Pakistan had announced a 
cut in the defence expenditure in 1967-
68 to create an atmosphere of peace and 
good-will so that the country could begin 
meaningful deliberations with India on 
all outstanding disputes including 
Kashmir. This is what he has said three 
or four days back. 

SHRI M. M. DHARIA: With your 
permission, Madam, may I bring to the 
notice of the hon. Member that four days 
ago the Home Minister of Pakistan in 
their National Assembly has said that he 
is not prepared to withdraw the 
emergency that exists in Pakistan today? 
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SHRI B, D. KHOBARAGADE: 

Pakistan is not a democracy, they do not 
believe in  democracy. 

SHRI CHANDRA SHEKHAR; You 
are not believing    .... 

SHRI   B.      D.      KHOBARAGADE: 
We believe in democratic ideals. What I 
mean to say is this .   .  . 

SHRI CHANDRA SHEKHAR: But 
you   are  quoting  Mr.  Pirzada .   .  . 

SHRI B. D. KHOBARAGADE: 
Madam, so far not even one single 
person in Pakistan had said that they 
would have deliberations with India. It is 
only just now that in the Pakistan 
National Assembly a few of them have 
said that tihey should have friendly 
relations with India. It definitely shows 
that there is some kind of rethinking in 
some people in Pakistan who want to 
have, to cultivate, friendly relations with 
this country. (Interruptions). If there is a 
kind of change in their thinking, then let 
us also reciprocate it and let us try to 
have closer relations as far as possible 
with them. At least we can say this much 
that there is no imminent danger from 
China or from Pakistan. If there is any 
imminent danger from these two 
countries, I can tell the Government that 
the people of this country will always 
rise as one man; everybody will be with 
the Government and they will sacrifice 
their lives, their blood, everything, in 
upholding the honour, integrity and 
independence of this country. Previously 
on two occasions, once in 1962 when 
China pre-perated a brutal aggression on 
our land and then in 1965 when Pakistan 
committed aggression on our land, on 
these two occasions, the whole nation 
rose up; they stood behind the 
Government and they exhibited their 
solidarity. Under no condition or 
circumstance will we tolerate external 
aggression. Therefore, in view of the 
circumstances now, there is no necessity, 
no justification, to continue the 
emergency. I am opposing this 
emergency because 

it militates against democratic ideals, the 
fundamental rights which are enshrined 
in the Constitution, which are 
sacrosanct, and they should be upheld 
under any circumstances. 

Madam, we have seen that in the past 
the emergency provisions have been 
misused and abused to suppress the 
democratic movement of the Opposition 
parties while they tried to ventilate the 
grievances of the people. Even during 
the past few months, these provisions 
have been used for that purpose and 
there is no guarantee that they will not 
be again used for suppressing the demo-
cratic movement of the Opposition 
parties. Therefore, I oppose the 
continuation  of this  emergency. 

SHRI CHITTA BASU (West 
Bengal): Madam Deputy Chairman, I 
join my other hon. friends in the 
Opposition in expressing my resentment 
against the announcement made by the 
hon. Home Minister yesterday. 

Madam, the emergency was declared 
in the year 1962 when there was an 
external aggression from a foreign 
country. And in the wake of that 
proclamation of emergency, we have 
witnessed how the Defence of India 
Rules, a concomitant of the emergency, 
were freely abused for partisan purposes. 
I have on previous occasions in this 
House made it known to this 
Government that the DIR was used 
freely even to suppress the democratic, 
legal and legitimate trade union 
movements. Also on certain other 
occasions I had produced certain 
documents and have shown in this House 
that an ordinary .cultivator of a village 
was threatened t0 be punished under the 
provisions of the DIR, not for any fault 
of doing espionage work or any anti-
national activity, but only because, as the 
Government said, he could not pay the 
Government loan in due time. So many 
instances 1 can cite to show how the 
DIR, how the  emergeney,  was     
misused     and 
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[Shri Chitta Basu.] 
abused and used for partisan purposes. I know 
a number of persons belonging to the 
minority community of this country of ours 
who were harassed, who were arrested, 
though there were no definite charges against 
them for espionage or for anti-national 
activities. I am convinced that in certain cases 
they were arrested and harassed because they 
couM not oblige the Congress people by 
paying a certain amount of money. This was 
the result, this was the practice, this was the 
experience that we had of the promulgation of 
the emergency during the last few years. 

Now, it is said that there are certain 
changes after the announcement made by the 
hon; Home Minister in March last when he 
expressed his intention to lift the emergency 
from 1st July, May I ask the Home Minister: 
Was there not then a large chunk of our 
territory under the occupation of the Chinese? 
Was not then Pakistan belligerent as it is 
today? Was not then China belligerent as we 
find her now? Then, what was the reason that 
he declared to lift the emergency with effect 
from the 1st of July. 

., 
Madam, many friends from the opposite 

side have raised the question of Naxalbari. 
This House has had the occasion to discuss it. 
The Government of West Bengal is seized of 
the problem. The persons who are running 
the Government there are no less responsible 
than anybody of you adorning the Treasury 
Benches. Do you suggest that they are not 
patriots? Do you suggest that the West 
Bengal Cabinet as such is not as much 
interested as you are to defend the borders of 
the country and to maintain law and order? 
Do you mean to suggest that you have no 
faith in the Cabinet of West Bengal because 
there have been certain things in Naxalbari? 
Therefore, there is no valid reason for 
withdrawing the assurances which you  have-
given, some  months     ago. 

On the other hand, I am most reluctant to say 
that in the past the Government misused and 
abused it for their own partisan interests, this 
emergency provision; they are also willing to 
maintain it. They do not want that the 
democratic rights and liberties of the people 
should be enjoyed; they do not want that our 
citizens should enjoy the fundamental rights 
as are enshrined in the Constitution. Madam, 
in the present-day context of the world, every 
country, every nation, might have some sort 
of abnormal conditions and no country can be 
free from certain disturbances or 
abnormalities. Madam, this belligerent 
position of China and Pakistan is not a 
temporary feature; it may continue for a few 
more years. So am I to assume that they will 
continue this emergency provision and rob the 
people of their democratic and fundamental 
rights for years to come. Is it the way to 
ensure political freedom? Is it the way to 
ensure democracy and the fundamental 
rights? Is this not the way of autocracy? Is 
this not the way of dictatorship or military 
dictatorship? Is this not the way to subvert 
parliamentary democracy? 

Therefore, under these circumstances, I 
feel that the emergency provision should be 
withdrawn as assured by the hon. Home 
Minister. As Parliament is constituted today, 
if the question of any amendment of the 
Constitution comes up, the Government 
cannot claim that the amendment can be 
passed because the present Parliament is not 
the Parliament that it was a few months ago. 
Now there will be no two-thirds majority in 
Parliament to strengthen the hands of the 
Government to amend the Constitution. Does 
it mean that there will be Permanent 
emergency in the country and does it mean 
that Parliamentary democracy will be 
finished here and now? That is the question 
he has to reply. 

SHRI NIREN GHOSH: Madam, now  Mr.  
Chavan's     statement     has 
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posed a very big question mark about the 
survival of democracy in India. That is the 
question now posed before Parliament and 
the country. We have heard the speeches of 
some governors to hear which even the 
Britishers would have hung their heads in 
shame. We have also heard the speeches of 
some socialists and our Home Minister. I do 
not forget that he was a follower of Mr. M. N. 
Roy and he had some learning of or dabbling 
with Marxism-Leninism. 

SHRI BHUPESH GUPTA: I asked some 
Maharashtrian as to what is Mr. Chavan. He 
said Mr. Chavan is Chavan. 

SHRI KRISHAN KANT (Haryana): He is 
neither a Russian nor a Chinese. 

SHRI NIREN GHOSH; Madam, I beg to 
submit that the continuation of emergency is 
a rape of the Constitution and a violation of 
the entire spirit of the Constitution. They 
speak of border incidents or something like 
that. Even in the British days, is it not a fact 
that almost every year the Britishers used to 
lead expeditions to the Afridi territory? For 
that no proclamation of emergency was  
required. 

Madam, emergency is understood in a 
different context, in a different way all over 
the world. But perhaps the servants of the big 
bourgeoisie here understand it only in a 
different way from  the  ordinary  context. 

Now it is bandied about that emergency 
cannot be lifted because Sheikh Abdullah 
cannot be released. Even if you want to 
release him you will release him some time 
after October. So the emergency has got to be 
continued. Now one of the purposes is to 
keep one person in detention, a person who 
has been kept in detention already for eleven 
years without  trial. 

Madam, the Congress Government talk of 
democracy.    But they launch 

an unbridled attack on the autonomy and the 
rights of the States. What remains of the 
federal Constitution then if this Government, 
with a slender majority, snatch away the 
rights, the autonomy of the States with a 
mere declaration that the emergency is to 
continue. What remains of the Constitution 
and the federal character of the States? So 
these grave issues are at stake. Therefore, one 
must not think in a petty manner. 

They are using arguments because they 
have to use arguments. My hon. friends, Mr. 
Chandra Shekhar .'nd Mr. Dharia, have got to 
support Mr. Chavan. Therefore, they have 
got to rise up and say whatever comes to 
them. They say all sorts of things. 

SHRI CHANDRA SHEKHAR: We are 
supporting Mr. Chavan and you are 
supporting China. 

SHRI NIREN GHOSH: I concede, Mr. 
Chandra Shekhar, there is emergency. What 
is that emergency. The emergency is that the 
Congress has lost power in eight States, the 
Congress vote has been heavily eroded. It has 
now a minority of 40 per cent, votes or 
thereabout. And they are getting more and 
more isolated. If the ruling clique is getting 
more and more isolated from the people, of 
course, I agree there is emergency and a 
danger for the ruling circles. I concede that. 
There is emergency for them for which 
reason you may argue for its continuation. 

I concede there is another emergency. This 
Government which we call as the faithful 
servants of the monopolists and the vested 
interest have unleashed, in collusion with 
them, an all-out attack against the people and 
the workers throughout the country. It is quite 
natural if no remedial measures are taken by 
the Government when thousands and 
thousands are rendered unemployed. when 
factories are closed and a reign of  anarchy  
has been unleashed    by 
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[Shri Niren Ghosh.] employers. When 
nothing has been done, the working class 
cannot be expected to take it lying down. So 
this is your emergency. For that you   require  
emergency provisions. 

Now, they cite Naxalbari as a plea for the 
continuance of emergency. That way they 
can pick up any reason, any incident, 
anywhere in any thana or anywhere in the 
country to say that emergency exists. By 
giving this argument, they have made a 
complete farce of all the arguments. I would 
only say that the emergency provisions in the 
Constitution should be struck off. The mother 
of Parliament from which they draw 
inspiration, there, as regards the 
Parliamentary practice, there is no provision 
in the Constitution for emergency. Yet that 
country has survived many crises and is 
going on strong. So I say this provision  
should  be  struck  off. 

They talk of the people. Shall I suggest let 
them put the question to a referendum? Let 
them say whether the people of India want 
continuation of the emergency or not. Would 
they take this elementary democratic step 
because emergency is proclaimed when the 
gravest possible crisis overtakes a country. If 
that is so, would they take the verdict of the 
people? They have not got the courage to do 
that. I would only say that let the President of 
India, lift it because it is his Proclamation. He 
is there to uphold the federal structure-, to 
uphold the rights enshrined in the 
Constitution since the Constitution is being 
violated, Since there is this Constitutional 
dictatorship it is the duty of the President to 
take courage in both hands and to revoke the 
Proclamation   of  the   emergency. 

THE DEPUTY CHAIRMAN: Please wind 
up. 

SHRI NIREN GHOSH: Now whether 
democracy will live or not, that is  the   
question   posed      before   the 

country and its answer will be given by the 
people in course of time whether they will 
allow them to run amuck in  this manner. 

THE DEPUTY    CHAIRMAN:    Mr. 
Chordia.    Just one minute. 

 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Madam Deputy 
Chairman, Sir, I have heard the speeches of 
the hon. Members   .   .   . 
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SHRI BHUPESH GUPTA: Do not call 
Madam and Sir, both. Say either Madam or 
Sir. That is the trouble with emergency. 

THE DEPUTY CHAIRMAN:    Now 
listen. 

SHRI Y. B. CHAVAN: The speeches that 
I have heard have tried to emphasise only 
one or two aspects, and I would like to 
correct the facts if I can correct them for the 
use of some of the  hon.   Members. 

Madam, let me begin by saying that we are 
in no way less in our passion for the 
protection of the fundamental rights in this 
country. And, Madam) I can say that^it was 
with hesitation in my mind that I came 
forward to make this statement because no 
one likes to continue the Emergency with any 
sense of pleasure. It was the sense of duty, 
really speaking, that compelled me to come 
before this hon. House to make the statement. 
Madam, those who are holding offices of 
responsibility have to weigh the pros and 
cons by making an assessment of the 
situation in the country very carefully and it 
is only after such assessment that we decided 
to make this statement. Madam, every hon. 
Member made a reference to the statement 
that I made in March this year. Most of them 
have forgotten what statement I made. I 
would 'ike to read that statement which I 
made in this hon. House on the 20th March, 
1967. This is 'he statement I made: 

»<The Proclamation of Emergen py 
which was made in the wake of Chinese 
aggression has been reviewed. In actual 
practice, Government have already 
restricted the exercise of Emergency 
powers to certain areas only. It is their in-
tention to seek necessary Constitutional 
authority to terminate, with effect from 1st 
July, 1967, the state of Emergency in all 
parts of the country except where abnormal 
conditions still persist." 

S05 RSD—10. 

Madam; we never said even then that 
abnormal conditions did not persist in some 
parts of the country. Those parts were the 
border areas of the country. Therefore, it is 
not for the first time that we say that abnor-
mal conditions exist in certain parts of the 
country. Even then abnormal conditions 
existed in certain parts of the country and our 
intention then was to take necessary 
Constitutional authority by amending the 
Constitution to continue the Emergency in 
those areas where the abnormal conditions 
existed. It was not a declaration of complete 
withdrawal of Emergency from all areas of 
the country. Certainly, Madam, this situation 
has to be reviewed from time to time. Even 
when I am saying that we propose to 
continue this Emergency, we do not say that 
we are going to continue it indefinitely   .   .   
. 

SHRI BHUPESH GUPTA: It amounts to 
that. 

SHRI Y. B. CHAVAN: That is what I am 
trying to explain. If you again read the 
statement I made yesterday, it says: 

"In the interests of national security and 
defence, it is, therefore, necessary to 
continue the Procli-mation of Emergency 
during the ensuing months when because 
of physical conditions, there is a greater 
threat of external aggression."' 

Madam, I would like to make it clear that 
our view is that we would like to review the 
conditions by the end of this yeaT    .    .    . 

SHRI BHUPESH GUPTA: There you 
are—"end of this year." 

SHRI Y. B. CHAVAN: By the end of this 
year—maybe in November. maybe in 
December. 

SHRI BHUPESH GUPTA: Therefore, you 
see, it will mean six years, seven  years    .    .    
. 
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SHRI Y. B. CHAVAN: You are only 
looking at it in terms of condemning this 
thing. My responsibility is to look at the 
situation as it exists in the country and 
proceed further. I wish I were in his position 
just to get up and say "There is no danger, no 
emergency conditions." I wish I were in such 
a position   .   .    . 

SHRI BHUPESH GUPTA: If you read the 
Proclamation by the President which was 
issued on the 26lh of October 1962, the 
reason was only one—a grave emergency had 
arisen because of external aggression. Are 
you modifying that Proclamation? Then bring 
another Proclamation. 

SHRI Y.  B. CHAVAN: This  is  a 
matter of debate further, of what is 
the         Constitutional interpreta 
tion   .   .   . 

SHRI BHUPESH GUPTA:    No. 
SHRI Y. B. CHAVAN: It is not a question 

of merely legal niceties being debated like 
this. It is a question of facing certain realities 
of life as they exist in the country today Now, 
Madam, whenever the question of Nagas is 
discussed in this House, whenever the 
conditions created by the D.M.K. are 
discussed in this House whenever we discuss 
the Chinese problem in this House, some of 
the Members—particularly I am referring to 
the Jana Sangh Party-say "There are terrible 
conditions in the country and how are we 
going 10 face them?" But when we say that 
these conditions are there and we want to 
meet those conditions with a little more power 
in our hands, they say "There are no 
difficulties, no dangers.'' 

 

 
SHRI BHUPESH GUPTA: The question we 

are discussing is the continuance of a 
particular Proclamation which was made in 
October 1962 under the Constitutional 
provision of Article 352, and it gave only one 
rea- . son, i.e. external aggression. Well, if that 
is so, then that Emergency cannot be continued 
by referring to the Nagas, Naxalbari, Mizos 
and all that. 

SHRI Y. B. CHAVAN: What I am saying 
is I am not merely referring to the internal 
troubles in Nagaland, Mizo Hills and other 
areas. What I am saying is that there is 
external interference in these parts of the 
country and conscious attempts of subversion 
are made in these parts of the country by the 
external forces. This is what I am mentioning   
.   .   . 

SHRI BHUPESH GUPTA: 
No.    .   .   . 

SHRI Y. B. CHAVAN: Still my argument 
is, I would again read that part of the 
statement    .    .    . 

SHRI BHUPESH GUPTA: I beg of you to 
read Article 352. 

SHRI Y. B. CHAVAN: I have read it. I 
can read it again. Again what I am saying is 
'please read my statement.       .    . 

SHRI BHUPESH GUPTA: You are a 
great man, Mr. Chavan, but grater is  the 
President of India   .    .   .* 

SHRI Y. B. CHAVAN: I said in my 
statement: 

"In the interests of national security and 
defence, it is, therefore, necessary to 
continue the Proclamation of Emergency 
during the ensuing months when, because of 
physical conditions, there is a. greater threat 
of external aggression." 



5845 SHort Duration [ 23 JUNE 1967 ] Discussion 5846 

I am not seeking powers for internal troubles. 
We are quite capable of facing them not only 
with ordinary laws but with political ideas. I 
am not very much afraid of them, what you 
are doing in Bengal or what somebody else is 
doing somewhere else.... (Interruption) It is 
not the internal political conditions that 
matter. It is only to deal with the trouble of 
subversion by Pakistanis in Nagaland, in 
Mizo Hills and in other parts of the country. 
The way the Chinese are looking at the 
troubles, if something happens in Naxalbari, 
if something happens in Mizo Hills or in 
Nagaland, they would say "Here is the 
people's liberation movement on." Every 
minute they are watching it and trying to 
encourage these things. We cannot forget 
these things. With the responsibility that we 
are holding, it will be criminal on our part to 
forget these things and say "Well, let us lift 
the Emergency, there are no troubles." 
Madam, it would not be honest  on my part   .   
.   . 

SHRI BHUPESH GUPTA: Mr. Chavan, 
Pakistan committed iggres-sion in 1948 and 
you know up to 1962 we did not have any 
Emergency. Yet we were dealing with it. I 
have got from Jammu and Kashmir State •a 
whole series of laws to deal with the situation 
there. They do not have any Emergency, nor 
do they need it. There are existing laws to 
deal with the situation as it arises   ... 

SHRI Y. B. CHAVAN: I have got that 
point examined carefully. For example, in the 
Mizo Hills, where there is the danger of 
extern il aggression, how do I deal with this 
Mizo trouble without the Emergency powers? 
Here is a party, MNF, which is a rebellious 
party, which is rising in armed revolt against 
the Government here in this country. Without 
these Emergency powers, I cannot deal with 
that party. I cannot outlaw that party. I canont 
do that, i w'^sh vou will realise my real 
difficulties. If you merely get up and say: 
"With all the powers that are in your hands, 
you can deal with it," I cannot do that. 

If the Emergency is withdrawn, 1 am 
completely ineffective against the Naga   
rebels   tomorrow   .   , 

SHRI NIREN GHOSH: You witli-draw 
the Emergency   .   .   . 

(Interruption) 
SHRI BHUPESH GUPTA: We suggested 

to you at that meeting "let us consider 
ordinary laws." But you wanted amendment 
of the Constitution. 

SHRI Y. B. CHAVAN: Well, I am coming 
with an ordinary law. I hope you will support 
me in that. 

SHRI BHUPESH GUPTA: Well, I don't 
know. 

SHRI Y. B. CHAVAN: See, there you are 
not sure: When we want Emergency powers, 
they would point out that the ordinary laws 
are sufficient. But when I am coming with an 
ordinary law   .    .   . 

SHRI BHUPESH GUPTA: Lift the 
Emergency and discuss with the Opposition. 
Reasonable laws should be passed. I am not 
opposing it—if there is arson, if somebody 
kills somebody   .   .   . 

SHRI Y. B. CHAVAN: I do not want you 
to bargain with me and I am not bargaining 
with you. When you say "Depend upon the 
ordinary laws," and when we come forward 
with a reasonable ordinary law, you are 
opposing it. 
7 P.M. 

SHRI BHUPESH GUPTA: I will give you 
tomorrow. I have got a list of laws which 
exist in Jammu and Kashmir. 

SHRI Y. B. CHAVAN: I do not want you 
to take the trouble. I have enough assistance 
to give me the information. Thank you very 
much for the offer. If I need I will ask you to 
do that but my point is, we are not coming 
with any light hearted-ness. We have given 
this problem a very serious  consideration  
and    this 
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idea or allegation that it is a breach cf promise 
is wrong. The promise was for a 
constitutional amendment. We have said that 
if we want to continue the emergency in those 
parts of the country where abnormal condi-
tions still persist—that was the word we used 
in March 1967 and when our assessment is 
this that those dangerous conditions do exist, 
the danger of external aggression still 
persists—it would be my duty to come 
forward and make a request to this hon. 
House to support me in continuing the 
emergency. This is exactly why I have come. 
It is not a question of emotion. It is a question 
of cool, calculated assessment of the situation 
and our assessment is   .    .   . 

SHRI BHUPESH GUPTA:   We have no 
part to play or the Chief Ministers? 

SHRI Y.  B.  CHAVAN:     Certainly, 
tainly play. 

SHRI AKBAR ALI    KHAN:    Un-
fortunately your assessment is wrong. 

SHRI Y. B. CHAVAN: When we came 
last time with the advice of the Chief 
Ministers, you said 'y°u need not consult 
them'. When we come to-day with our own 
assessment, you say 'Why do you not consult 
the Chief Ministers?'. It is a very interesting 
way. Even last time when the Chief Ministers 
thought otherwise, we on our own part 
decided one thing that we would only use 
these extraordinary powers in only the 
"border areas. What is the position to-day? 
Agaain I will refer him back to the last 
paragraph of my statement in which we have 
said in the last two sentences  as follows: 

"We are advised that in the absence of 
specific constitutional sanction, it would 
not be permissible to continue the 
emergency formally only in certain areas. 
We are, however, of the definite view that 
except   to  the   extent     demonstrably 

necessary for the purposes of meeting the 
situation in the border areas, the 
emergency powers should not be exercised 
in the rest of the country. We also propose 
to advise all the State Governments 
accordingly." 
We  stand  by that commitment. 
SHRI BHUPESH GUPTA: When Mr. 

Nanda made a statement, it was not 
respected. I brought many cases from Assam. 

SHRI Y. B. CHAVAN: I am making this 
promise again and I would like you to take 
me seriously as far as this promise is 
concerned. I am making this statement very 
seriously and I would like you to take me 
seriously and certainly you hold me 
responsible for the statement and it any 
wrong things are done, certainly I am here 
answerable to this hon. House. 

SHRI R. S. KHANDEKAR: I draw your 
attention that in spite of the promise, at the 
time of the students' agitation, the student 
leaders in Madhya Pradesh were arrested 
under this. 

SHRI BHUPESH GUPTA: Our Left 
Communist Party Members were demanding 
dehoarding and they were arrested under the 
D.I.R. 

SHRI Y. B. CHAVAN: I am making this 
statement. I will certainly again ask the State 
Governments to t this assurance very seriously 
and it t was for that very purpose that I wanted to 
seek the co-operation of the Members of the 
Opposition to amend the Constitution for that pur-
pose. I must say that Mr. Gupta was wrong in 
facts. He said that we just called them without any 
notice. It is not true. 

SHRI BHUPESH GUPTA: I did not say 
that. I said that I got an invitation for tea 
where you would be present. I saw you with 
Mr. L. P. Singh and the moment I saw Mr. L. 
P. Singh, I felt something   .   .   . 
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SHRI Y. B. CHAVAN: I do not know you 
were so susceptible. Next time I will call you, 
I will keep Mr. L. P. Singh out of it. I did not 
know that you were so susceptible to him. 

SHRI BHUPESH GUPTA:   I am not. 
SHRI Y. B. CHAVAN: The point is, two 

meetings took place. The first meeting took 
place and I explained the proposed 
amendments and naturally Members said: 'It 
is difficult to follow the amendments, the 
way you are saying them. It is much better 
that you put them in writing and prepare a 
note and the proposed amendments should be 
circulated to the Leaders of the Opposition'. 
So we prepared a note, incorporating all the 
proposed amendments, etc. and circulated the 
note and nearly after 10 or 12 days, we met to 
discuss them. Naturally, they said: "We are 
not agreeable". Mr. Gupta said: 'It is no use, 
discussing this matter. We ire fundamentally 
opposed to it.' I could understand it. 

SHRI BHUPESH GUPTA: I said: 'Are 
you prepared to put your statement that you 
are making subject to the two-thirds majority 
in the Lok Sabha?'    Are you ready now? 

SHRI Y. B. CHAVAN: He wanted me to 
give some guarantees and assurances which 
are not constitutional. How could I accept 
those things? So my main point is this. Let us 
come back to the original position. Even 
tonnes of my arguments are not going to 
convince him nor his 

tonnes of arguments are going to change my 
view of the present situation, I have no doubt 
about it. 

SHRI BHUPESH GUPTA: I have no 
doubt about that. 

SHRI Y. B. CHAVAN: The point is, we 
are not going back on our words. Our words 
were then that abnormal conditions existed in 
certain parts of the country and we wanted to 
continue the emergency operations only in 
those parts of the country and therefore we 
wanted constitutional authority for that and 
for that purpose we wanted to amend the 
Constitution and we wanted the support of 
those hon. friends which they refused. Even 
then, what is the assessment of the present 
situation? If the present assessment of the 
situation is that the danger still exists in those 
parts of the country, we had no other alter-
native but to come forward here and make a 
statement that the continuance of the 
emergency is necessary. Madam, I still hold 
this view. 

SHRI BHUPESH GUPTA: Madam, I 
would ask   .   .   . 

THE DEPUTY    CHAIRMAN:    We have 
had enough.   The House stand adjourned  till  
11  A.M. tomorrow. 

The House then adjourned at 
seven minutes past seven  1 the  
clock,  till  eleven  of the clock on 
Saturday,    the 24th June, 1967. 
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